feréigor gftdgs
fawg —  gd dw wEfT e AERed Ya WeE & Hey # |
Had —  wEE oy B8R R & USRI B 26 /2020 (c2)

(LA. No. 5772020) 3SR 08.06.2020 & TTeTIed |
et feeid —  07.07.2020

. T YW WA @Sl e fET daeE W ey @
442 /132 /2020 /12 /1 T&i® 03022020 & WegH | ¥ I@AH g AGW A
TizfiT qus frRed @ ua A gxaiaRa @1 TE 8| BN Herae—1 JNR |
g dFw AER e iR BRI We UHaiRie §REe
aftraie FRE (u) Wue @ wieein Wiy €0) oa & 18 € srmf
o 81 Hae—2, o Yd Sc@ed aAar 86400 B9 Alex ufoad #g ¥
yoed @ T2 & geuvard HY. uguy FrEv @€ A gW ol (rguer faor
e faor) affem 1074 e ary (g Frarer aen fraEvn) fefas 1981
3 ded G Yo @ ¥ § Rige dgar 02022021 9% €| BEMR HoFA T,
A E—3 |
g I B8R aftrevor fifte d@ 98 Reel 9 g
AT, PHG 26 /2020 TG SN, 57 /2020 3 yHTe A fawg AnAad ¥ oiRkd
ARY A% 08.06.2020 ¥ & W HANYY TEdd W e REgd # w9
7T vd g W Ya @ Y 9 @ daw § afda Site affa g sy
w7 ¥ RA® 07072020 B e P sfrwia e Hvw, @i
sty Rragd vd & e W wguel s 9 A g fear T g |
P BRI W W AR 7T Ud gl anfy &1 STERT 3R W @ e
T8 urn war | e <R fore A srnfaa weE €

-~
/

o i
At

A i
n T P
e Y AN 3N Al o Eed
i SR, T R R A s SRen @)
¥ R, RIagd






9% w0 Wy 5,
it :’3&? o

8272020 271

Foppey , 5
WIS AR ehry)
Har wfrg

v R st

gt
fgiiﬂfé?j;
% =
ik
e

o1 el
HE, B wen R

v

i
i

X,



A

State Environment Impact Assesasment Authiority, 7
(Ministry of Environment, Forest and Climato Change, Gavarnrosnt oF fedisg
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To
M/s Venus Mining and Mineral,

Partner Shri Pawan Jain
R/o Hotel P.S. Residency Compound, Bypass

Road, Dist. Shivpuri, MP.

Case No 6784/2020: Prior Environmaental Clearance for Sand Clunrey (Operenst Hanus! Hetherd
in an area of 4.800 ha. for production capacity of 86400 cumdyaar ot Fross Ha 1o filags

E

-

Kalyanpur-A, Tehsil - Karera. Tust. Shivpun by Mis Venus Mining and Mincral, Partuer Shn
Pawan Jain R/o Hotel P.S. Residency Compound, Bypass Road, Dist. Shivpuri, 141

The case was discussed in 596" SEIAA mecting dul.3.02.2020 and 1 was raooried
it was noted that the PP had applied in Forrad for Pricr Proaragnmental Claatans of
4 800 ha. for production C&I}f-‘}ﬂu‘g’ of 86400 Cundyear a1 Phosra Bo 1 at b Hharses
Kalyanpur-A, Tehsil - Karera, Digt - Shivpunt by SarpanchiGactus Oitarn Purch /st
Papredu, R/o Village- Kalyanpur Tehsil - Karera Dt Stospun 141
(2)  The Prior Environmental Clearance letter was wsusd DEIAA, Shivpur vide L He,
Q?Khanffﬁ—&fﬂfﬁ!&&!z‘f5912013 d&ted 283318 in the Fissrnie: {"g G gﬁfiééif?ﬁ?;ff:;;f!;§zé=;
Gram Panchyat Papredu, Rfo Village- Kalyanpur Tehsil - Karera, Dint. Shivpuri

(1)

MpP. ",

(3)  Itis noted that PP has requested vide nio Mil dtd 20 17 5014 1, it groandrnent o«
the Prior EC letter by changing the name of PP of the frininy] projact namely @ e
Venus Mining and Mineral, Partner Shri Pawan Jain 12/0 Hotel B & Rasldency
Compound, Bypass Road, Dist. Shivpuri, MP." in place of SarpanchiSachiy

Gram Panchyat Papredu, Rio Village- Kalyanpur, Tehsil - Karera, Dist, Shivpur

MP.
It is noled thal in support of hic request the PP has subredtad the &

Wil

(4)

ks F =
£ FE e i f
F R o h

FOMET T 4 s

speppcek £
Jpnant i
12

documents
No objection ?'Ei‘*itsfzr_ of previous Project e

gf;}n?é{j} i e of prior EC m the narms of HAls “tanae, SAmEs oy

Mineral.Partner Shii Pawan Jain Plo Hotsl P 1 265 sinng. £ ommr. o

8}’;?3‘3% Road, Dist, ghfypm;l ffb j o

‘
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Notarised affidavit of Sarpanch/Sachiv Gram Panchyat Paprodu, Rlo
Kalyanpur Tehsil - Karera, Dist. Shivpuri MP “.mentioning that

/ credible action has been initiated against the mina Uil date

Village-
standard and specilic canditions stipulated

no legal action
and commitment to comply all the

in the prior EC issued.
iii. Copy of Prior EC issued by DEIAA vide letier No  QiKhani/3-
6./DEIAA/2159/2018 dtd.28.9.2018.
iv. Copy of Environmental Management Plan of M/s Venus Mining and
Mineral,Partner Shri Pawan Jain R/o Hotel P.S. Residency Compound,
Bypass Road, Dist. Shivpuri, MP.
Copy of Approved Mining Plan with Replenishment Plan of Mis Venus
Mining and Mineral,Pariner Bhri Pawan Jain R/o Hotel P.S. Residency

Compound, Bypass Road, Dist. Shivpuri, MP.
| Resource Department order to /s
ain Rio Hotel P.S.

vi:  Lease transfer order issued by Minera
MP.vide letter No

Venus Mining and Mineral Partner Shri Pawan J
Residency Compound, Bypass Road, Dist. Shivpuri,
441/132/2020/12/1 dated 3.2.2020.
(5) It is noted that in EIA Nofification 2006 as per Para-11 Transferability of
Environmental Clearance (EC) there is a provision of transferring the EC.
Para-11 :- A prior environmental clearance granted for a specific project or activity to
an applicant may be transferred during its validity to another legal person
entitled to undertake the project or aclivity on application by the
transferor, or by the transferee with a wrillen "no objection” by the
transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was
initially granted, and for the same validily period. No reference to the
Expert Appraisal Commiitee or State Level Expert Appraisal Committee -+
concemed is necessary in such cases.
in context Oi _??3{%&_‘3.3? _5,3?;‘533;&1%}55 has submitted adequate documents to make the
change in the name of PP as per EIA cation 2006 (Para-11). Hence, prior EC issued by
DEIAA, Shivpuri on 28.09 2018 in the name of " Sarpanch/Sachiv Gram Panchyat
Papredu, R/o Village- Kalyanpur Rl/o Village- Kalyanpur Tehsil - Karera, Dist. Shivpuri
MP." is hereby transferred to M/s Venus Mining and Mineral,Partner Shri Pawan Jain .
Rio Hotel P.S. Residency Compound, Bypass Road, Dist. Shivpuri, MP ". for Sand
Quarry in an area of 4.800 ha. for production capacity of 86400 cum/year at Khasra No.
1 at Village- Kalyanpur-A, Tehsil - Karera, Dist. Shivpuri.” on the same terms & conditions

and validity period under which the prior environmental clearance was initially granted.

Hence, the Prior Environmental Clearance issued to Sarpanch/Sachiv Gram Panchyat

Papredu, Rlo Village- Kalyanpur R/o Village- Kalyanpur Tehsil - Karera, Dist. Shivpuri
MP.vide letter no.Q/Khani/3-6./DEIAAI2159/2018 dtd.28.9.2018 for production capacity of
86400 cum/year at Khasra No. 1 at Village- Kalyanpur-A, Tehsil - Karera, Dist. Shivpuri (MP)
is hereby transferred to M/s Venus Mining and Mineral,Partner Shri Pawan Jain Rlo
Hotel P.S. Residency Compound, Bypass Road, Dist. Shivpuri, MP. on the same terms
& conditions and validity period under which the prior environmental clearance was initially

granted.

(Jitendra\Singh Raje)
Memben Secretary

.4 o S e



Endt No. I SEIAA/20 Dated:

Copy to:-
1. Principal Secretary, De

Mantralaya, Bhopal.

Secretary, SEAC-Il, Research and Development Wing Madhya Pradesh Peoiiution

Control Board, Paryavaran Parisar, E-5. Arera Colony Bhopal-462016 S e

3. Member Secretary, Madhya Pradesh Pollution Gontrol Board, Paryavaran Parisar. E-=.

Arera Colony, Bhopal-462016.

Collector, District - Shivpuri, M. P.

Divisional Forest Officer, District - Shivpuri, M. P. -y

6. LA. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan,
Road, New Delhi- 110 003. ) ol

7. Director.(S), Regional office of the MoEF, Western Region, R€
Bhawan, Link Road No. 3 Ravi Shankar Nagar, 8h0pal~462§1 6.

8. Director, Geology & Mining, Madhya Pradesh, 28-A, Khanij Bha
- 462002. .

. District Mining Officer, District - Shivpun, M. . .

10. SarpanchlSaihiv Gram Panchyat Pz_apredu, R/o Village-
Kalyanpur Tehsil - Karera, Dist. Shivpuri MP

11. Data Entry Operator, SEIAA for upload on website.

12. Guard file /

(Dr.Sanjeev Sachdev)
Officer-in-Charge

partment of Environment, Government of Madhya Pradesh, -

A

o >

or Bagh
ya Paryavaran

wan, Arera Hills, Bhopal

Kalyanpur Rio Village-
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Consent Order M.P. Poliution Controel Beard - Guna
Tanker Parking Area, GAIL Complex, Vijaypur,
Dist : GUNA
Tele : §7544-274098
i RED-SMALL CCA-Expansion CONSENT NO: ** | PCBID: ;-18189%
NO: /MPPCB/GUN
Consent No:AW-74192

Outward No:13904,18/02/2020

To,
The Occupier,

M/s. VENUS MINING & MINERALS, (SAND MINE)
SHRI PAWAN KUMAR JAIN PARTNER HOTEL P.S. RESIDENCY SHIVPURI,

S.NO. U1 AREA 4.800 HEC, VILL. KALYANPUR-A, TEHSIL-KARERA, DISTT-SHIVPURIL,
SIDC : NOT IN SIDC
Sxﬁ{eﬂ: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 2-}
/ of the Air (Prevention & Control of Pollution) Act, 1981
Your Consent to Operate Application Receipt No. 968326 Dt. 17/0272020 and last communication received on
Dt.06/02/2020

Ref:

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 02.02.2021, subject to the fulfillment of the terms & conditions,

enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
$.NO. 01 AREA 4.800 HEC, VILL. KALYANPUR-A, TEHSIL-KARERA, DISTT-SHIVPURI,

a. Location:

b. Product & Production Capacity:
> PER ANNUM PRODUCTION CAPACITY

PRODUCT
SAND 26400 CUM (EIGHTY SIX THOUSAND FOUR HUNDRED CUBIC METER)

Note:- For any change in ahove industry shall obtain fresh consent fiow the board

The Validity of the consent is up te 02.02.2021 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/ Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

‘closures:-
* Conditions under Water Act
* Conditions under Air Act
* (General condifions
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NETRAPAL SINGH
Regional Officer
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